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one child norm through sterilization, by the Central and State Governments
and disincentives for those who do not opt for small family norm and for
matters connected therewith or incidental thereto.

The question was put and the motion was adopted.
SHRIMAHENDRA MOHAN: Sir, l introduce the Bill.

Re. Concern over threat to Judges and their
Family Members

MR. DEPUTY CHAIRMAN: Now we will take up Bills for consideration
and passing. The Agricuitural Produce (Remunerative Prices) Bill,
2006....(Interruptions).

SHRI V. NARAYANASAMY (Pondicherry): Sir, the Supreme Court
Judge....(Interruptions).

MR. DEPUTY CHAIRMAN: Mr. Narayanasamy, it is your Bill.

SHRI V. NARAYANASAMY: Sir,.....(Interruptions).

ot s wifor (IEEI) : W, qaﬁ'amﬁﬁﬁmﬂ R Mfamt vend ¢
g1 ... (gEam)..

sﬂmmﬁr:aﬁémm%a e (HEEM)...

MR. DEPUTY CHAIRMAN: Do the Government have anything to say?

~ THEMINISTER OF STATE IN THE MINISTRY OF LAWAND JUSTICE
(SHRI K. VENKATAPATHY): Sir.....(Interruptions).

MR. DEPUTY CHAIRMAN: Nothing will go on record except hon. Minister.
..(Interruptions)... gy, faf-rt Trea Rz 2 W & ...(3@9M)... The Minister

. wants to make a statement ... (Interruptions)... Please, listen to the Minister
...(Interruptions)... He is reading. The Government is reacting.

SHRI K. VENKATAPATHY: Mr. Deputy Chairman, Sir, the Government
is taking a serious note about it and we will react as soon as we receive
a report from the Chief Justice of India in this connection. We will give
utmost protection to the judges and their family members.

SHRI S.S. AHLUWALIA (Jharkhand): What is this, Sir?
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st Fersuor firard (ST W) : W, T o e 7 W e s L., (FEeE) |

SHRI V. NARAYANASAMY: Sir, if this is the situation of a Supreme
Court Judge, What will happen to the ordinary citizens? ....(Interruptions).
A Supreme Court Judge has ....{Interruptions).

£t 7R W (ST TN : W, I 710 ¥4 ¥ (SHAu)

ot ofbe wa T (Y W) W, 7w 9ga & W9 g ¥ (Saem)

sit TERrEe wifty: 9 SE FRY) Fum d TR w2 (amm)
st de ga v A A W A2 L A I A w2 L. (mEEA)

sit svawefy: & ff 7 P fr mAm A w2 ..(aum)

SHRI V. NARAYANASAMY: Sir, what will happen if ...(/nterruptions)

MR. DEPUTY CHAIRMAN: What is the view of ...(Interruptions).. What
do you want? (Interruptions) '

it W v : fawge werd ST ¥ (... (SHEEM)

it sqavmfa: g wEae e g .. (aﬁﬂﬁ) He has replied. (lnterruptlons)
he has replied. (Interruptions)

SHRI V. NARAYANASAMY: But, Deputy Chairman, Sir, it is
. not...(Inferruptions).

st o el : 9% Toie 9 1 9w fege e aE €. (umm) Lo ot
ﬁimﬁmﬁé: .(qauH)

sﬁmﬂnﬁr:mmmresponsemt ...... (=qaw) |
o oo ¥3via T WA serious issue ¥ ...(TANR)

o AT T T 1 A S feer & et Renr s g
...(q|Ye).,.

it Irasafer: TrReraRd St sy fae W wfeg, mﬁatl...(mm)
sft geryuor firerlt: 31 Tete e WEL L (FRENA)
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MR. DEPUTY CHAIRMAN: Nothing will go on record. (Interruptions)
Shri Sharad Anantrao Joshi, Kindly speak.

SHRI SHARAD ANANTRAO JOSHI (Maharashtra): Mr. Deputy
Chairman, Sir, | have a feeling that...(/nterruptions)...

SHRI SHARAD ANANTRAO JOSHI: Sir, the Mover of this Bill obviously
does not want the discussion...(Interruptions)...In the discussion, the issues
that are coming out are not palatable to him and his party. (Interruptions)
That is why he is raising the matter in order to stall the debate
...{Interruptions)... The point, which he is raising...(/nterruptions)...| have
not been able fo hear what he is talking about. But even if itis important,
there is an appropriate time for ...(Interruptions)... He should not encroach
upon the time reserved for the Private Members' Legislative Business.
(Interruptfons)

oft = wHa va: 55 gmmﬁwﬁwq‘él'...(mﬂm)...
ot Iraviafa: 9% wgae A& B, this is your right (Interruptions)

SHRI SHARAD ANANTRAO JOSHI: Sir, my speech was interrupted
fifteen days back because a Minister wanted to make' a statement.
{Interruptions)

MR. DEPUTY CHAIRMAN: Please do not dlsturb your own right.
(Interruptions) g &+t 7€ e 8 1...(==IHM)

SHRI SHARAD ANANTRAO JOSHI: Today also, a Minister made a
statement relating to the subject....(Interruptions)...

MR. DEPUTY CHAIRMAN: The House is adjourned to meet at 11.00
a.m. on Monday.

The House then adjourned at four minutes past three of the clock t/"
eleven of the clock on Monday, the 19th March, 2007.
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